
SALONI GINGH 
ETT BR-01 

Metropolilaa iirgistrate-01 
7i7, 34 
Room No. 54 

E FIR No. 01721 
PS GTB Enclave 

Shahdara Karkardooma Courts, Delhi 26.02.2021 

Today is Physical Hearing 

Present: Applicant Pratiyush. 

Complainant in person. 

Application filed for release of vehicle on superdari. Reply filed. Copy 

supplied. The applicant stated that vehicle No.DL-5SBJ-5352 is registered in his name 

and the RC and insurance papers of the vehicle in question were in the vehicle at the 

time when it was stolen. Statement of the applicant be recorded to ths effect. 

1. Submissions on the application for release of vehicle on superdari have already 
been made. Case file perused. In the present application, the applicant is seeking 
release of the vehicle bearing no. DL-5SBJ-5352 on superdari on the ground that 
he is the registered owner of the same. As per the said reply filed by the IO, he has 
no objection, if the vehicle is released to the lawful owner. No purpose would be 
served keeping the vehicle in P.S. Malkhana during the trial. Therefore, on 
consideration, the vehicle no. DL-5SBJ-5352 is released on superdari to its 
registered owner subject to the following conditions: 

a. That the applicant shall furnish a security bond in the sum of Rs. 25,000/- 
(Rupees Twenty Five Thousand Only) to the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said vehicle 
without prior intimation to the court and shall produce the same as and when 
directed by the court; 

C. The I.0. shall prepare a detailed punchnama mentioning specific details of 
the vehicle including its colour, engine number and chassis number; 

d. The 1.0. shall take coloured photographs of the said vehicle from different 
angles for proper identification of the same 

e.The photographs shall be attested and counter signed by the complainant, 
registered owner, and accused; and 
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.The I.0. shall file the punchnama with a print-out of the r soft copy of the photographs in a pendrive/filashdrive and file it in compliance 

ot the pholographs and and a 
of provisions of the Indian Evidence Act, 1872 

filed. Copy of order be uploaded on the District Court Website. 

(Safoni Singh) 
MM-01/ShahdaralKKD. 

Application is accordingly disposed of and it be tagged with chargesheet as and when 
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PS GTB Enclave 

Shahdara Karkardooma Courts, Delhi 26.02.2021 
Today is Physical Hearing 

Present: Advocate for applicant with applicant Chandan Kumar. 
Advocate for applicant requested for withdrawal of his previous application

filed on behalf of Santosh. The said application is dismissed as withdrawn. Vnama on 
behalf of applicant Chandan with copy of Bill of the mobile phone and ID proof of 
applicant filed. 

1. Reply to the Superdari application already on record. Submissions on the 

application for release of mobile on superdari made. 

2. In the present application, the applicant is seeking release of the mobile phone 
OPPO A53 6/128 White colour IMEI No. 864517057296517 on superdari on the 
ground that he is the registered owner of the same. As per reply filed by the I.O, he 
has no objection if the mobile phone in question is released to its rightful owner on 

superdari. Submissions have been heard. Case file perused. On consideration, the 

aforesaid mobile phone OPPO A53 6/128 White colour IMEI No. 

864517057296517 be released to its rightful owner subject to the following 
conditions: -

a. That the applicant shall furnish a security bond in the sum of Rs. 10,000/- to 

the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said mobile 

phone without the prior intimation to the court and shall produce the said 

mobile phone as and when directed by the court; 

c. The 1O. shall prepare a detailed punchnama mentioning specific details of 

ihe mobile phone including the colour, appearance, model number, IMEl no 
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SIM no., and other necessary details of the mobile phone; 
ardooma Courts, Delhi 

d. The 1.0. shall take coloured photographs of the said mobile phone from 

different angles for proper identification of the mobile phone including of the 

IMEl and SIM no. of the said phone; 

e. The photographs shall be attested and counter signed by the complainant, 

applicant/owner and accused; and 

. The 10. shall file the punchnama with a print-out of the photographs and a 

soft copy of the same in a pendrive/flashdrive and file it in compliance of 

provisions of the Indian Evidence Act. 

3. Application is accordingly disposed of and it be tagged with chargesheet as and 

when fled. Copy of order be uploaded on the District Court Website. 

(Saloni Singh) 
MM-OShahdara/KKD. 
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